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CxnTRAL ADVISORY BOARD OF Mr. Deputy-Speaker: The question
ANTHROPOLOGY

The Minister of State in the Minis-
try of Education and Scientific Re-
soarch: (Dr. K, L. Shrimall): I beg
to move the......

Some Hon. Members: On behalf
of..
Mr. Deputy.Speaker: That is how
it goes on record.

Dr. K. L. Shrimalf: On behalf of
Maulana Abul Kalam Azad, 1 beg
to move the following:

*That in pursuance of Resolu-
tion No. F. 8-26/57-C. 1, dated the
9th October, 1957 of the Ministry
of Education and Scientific Re-
search, the Members of Lok
Sabha do proceed to elect, in
such manner as the Speaker may
direct, one member from among
themselves to serve as member of
the Central Advisory Board of
Anthropology.”

‘Mr. Deputy-Speaker: 1 shall put this
motion to the House. The question is:

“That in pursuance of Resolu-
tion No F 8-26'57-C 1, dated the
9th October, 1957 of the Minustry of
Education and Scientific Research
the Members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, one
member from among themselves
to serve as member of the Central
Advisory Board of Anthropology.”

The motion was adopted

COAL BEARING AREAS (ACQUISI-
TION AND DEVELOPMENT)
AMENDMENT BILL

The Minister of Mines and Oil:
(Shri K. D. Malaviya): Sir, on behalf
of my colleague Sardar Swaran Singh,
I beg to move for leave to introduce a
Bill to amend the Coal Bearing Areas
(Acquisition and Development) Act,
1957,

18;

“That leave be granted to intro-
duce a Bill to amend the Coal
Bearing Areas (Acquisition and
Development) Act. 1957."

The motion was adopted.

Shri K. D. Malaviya: I beg to® intro-
duce the Bill.

CANTONMENTS (EXTENSION OF
RENT CONTROL LAWS) BILL

Mr. Deputy-Speaker: The House will
now take up the Cantonments (Exten-
sion of Rent Control Laws) Bill, 1957,
as passed by Rajya Sabha for which
one hour has been allotted.

I have to inform the House that the
President, having been informed about
the subject matter of the Canton-
ments (Extension of Rent Control
Laws) Bill, 1857, has, under article
117(3) of the Constitution, recom-
mended to Lok Sabha the considera-
tion of the Bill.

The Deputy Minister of Defence:
(Sardar Majithia): Sir, I beg to move:t

“That the Bill to provide for the
extension to cantonments of laws
relating to the control of rent and
regulation of house accommoda-
tion, as passed by Rajya Sabha, be
taken into consideration.”

This Bill has become necessary be-
tause under article 246 of the Cons-
titution and Entry No. 3 of the Union
List, power to extend the Rent Con-
trol Laws in cantonment areas now
belongs exclusively to Parliament.
This power formerly rested with the
State Governments. It is, therefore,
necessary that we pass this legislation
which intends nothing else, but to
simply apply to the cantonments in
the various States the same law as
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applies 10 rent comtrol in that parti-
ecular State. This has further been
necessitated by the difficulty that has
arisen in Mhow cantonment where
certain landlords have tried to evict
the tenants. Previously, the Madhya
Bharat Accommodation and Rent
Control Act. 1855 was governing rent
controls there., As I have mentioned
to begin with, now the State Act
does not apply to the cantonment
areas. It has become necessary to
introduce and pass this small piece
of legislation. This is entirely non-
controversial as you will see. There-
fore, 1 commend that this be taken
into consideration.

Mr, Deputy-Speaker: Motion moved:

“That the Bill to provide for
the extension to cantonments of
laws relating to the control of
rent and regulation of house
accommodation, as passed by
Rajya Sabha, be taken into con-
sideration.”

Shri Narayanankutty Menon:
(Mukandapuram): When we look-
ed originally into the amendment

that had been introduced, I was
thinking that 1t was something which
has already been said in the past for
which the Government had made
some commitments regarding the
Cantonments Act of 1924, mentioned
in the House today. I was just
watching the debate in the Upper
House. The hon. Minister seems to
have taken objection to general re-
ferences being made regarding the
Cantonment Act of 1924. His conten-
tion, obviously, was that this was a
small piece of
some Rent Control laws are sought to
be extended to the areas which, pre-
viously, the British people, under the
Cantonments Act, chose to define as
cantonments.

I must submit before this House
that whenever the Government comes
with a m\au piece of legislation in
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which a clause or sub-clause is to be
amended, it is not possible to con-
fine the remarks to that amending
clause alone. That will be the best
occasion for the House to make cer-
tain comments or recommendations
regarding the Act generailly. That is
the only occasion when the view of
this House at random regarding the
past statutes could be brought to the
notice of the Government and the
Government could take suitable
measures.

This particular amendment which
the hon Minister commended to this
House for consideration was neces-
sitated because there were certain
defects in fixing up rents for houses
in the cantonment areas and also to
give protection to the tenants in the
cantonment areas. Government has
come forward with a Bill that the
Cantonment Act be amended because
they had some difficulty in one can-
tonment called Mhow. I submit, this
1s a classical example of the regiment-
ed and piecemeal thinking that Gov-
ernment does so far as legislation 1n
general is concerned.

The original Act, the Cantonments
Act was enacted in 1924. The whole
object of that Act was, and the object
of creating cantonments as symbols
of British despotism all over the coun-
try was, whenever an army of occu-
pation is in a foreign country, cer-
tainly that army of occupation had
to be protected in regimented areas
away from the civihan population In
1924, there was a necessity for can-
tonments being established through-
out the country. When the British
Army of occupation was in India,
that army had to be given certain
privileges and also certain protection.
In that year, the Cantonments Act
was passed

In 1947, the British Army left India
and the necessity for this Canton-
ments Act disappeared. After ten
years, in spite of certain assurances
that the hon. Minister had given in the
Rajya Sabha as early as 1952, —now
six years have passed—the Govern-
ment has not considered it possible



to bring a comprehensive legialation
either totally repealing the Canton-
ments Act or by bringing suitable
modifications in that. Whatever might
be the main defects of the Cantonments
Act of 1924, now the Government has
come across a certain defect that the
Rent Control Act should be made
applicable because large-scale evic-
tions are there in the Mhow Canton-
ment. Previously, this was within
the purview of the jurisdiction of
the State Legislature. Then, the State
Rent Control Act was made appli-
cable to the cantonments. Is jt re-
quired that the Government should
wait for some sort of trouble to arise
or some sort of difficulty to arise in
any cantonment or in a certain part
of the country to come with a piece
of legislation which only amends a
small part of it? Is not the Govern-
ment aware or has it not been brought
to the notice of the Government that
there are so many loopholes in the
Cantonments Act and many people,
who are now living in the canton-
ments and who because of their occu-
pation, are linked up with the army,
are subjected to certain discrimina-
tion because of the existence of the
Cantonments -Act? In the canton-
ments that are now existing as the
old remnants or symbols of the des-
potism of the British army of occu-
pation in this country, the privileges
and rights that are conferred upon
the workmen in other municipal
areas are denied. In the municipal
‘area many beneficial labour legisla-
tions are existing. Just near by, about
a furlong off, in the cantonment,
similar workmen are denied the be-
nefits of the labour laws.

I am not pointing out every detail,
every defect in the Act because there
is the Municipalities Act in every
State and it is far easier to repeal
the Cantonments Act altogether and
bring these cantonment areas which
are contiguous areas under the Cor-
poration or Municipality, and bring
them under the jurisdiction of that
local authority. There is absolutely
no use and no useful purpose will be
served by this Act. 'The hon. Minis-
ter will not be able to point out one
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word in justification for the retain-
ing of these camtonment areas direct-:
ly controlled by the Central Govern-
ment. While the local authority,
either the municipality or the Cor-
poration controls the contiguous area,.
there should not be a parallet or
diverse type of administration. For-
example, the Madras Corporation is.
there. It is an autonomous body.
Near by, in St. Thomas Mount you
have a cantonment. It would have
been understandable, if  British
Badasahebs had been living in
St. Thomas Mount, separate bar-
ber shops will have to be kept
for the badasahebs, That is exactly
why, for making these provisions, the-
cantonments have been there. You
find the anomalous position of the
Madras Corporation having autono-
mous authority in one place and rul-
ing over the City of Madras quite
well, and you find a cantonment board
for a specified area m the City of
Madras itself so to say. Thus there
is a duplication of organisations, the
Central Government exercising con-
trol over one which brings many
difficulties.

For example, in the City of Madras
and also 1n the municipal area of
Cannanore 1n Kerala the Shops and
Establishments Act 1s in force. In
the City of Madras or in the town of
Cannanoice 1if a worker is dismissed
from any job, he has got a remedy
under the Shops and Establish-
ments Act, but 1f an employee
is dismissed in a similar Shop
in  the adjacent area under the
jurisdiction of the Cantonment, he
has no remedy because the "Shops and
Establishments Act is not applicable
there. This has been brought to the
notice of the Government. This is
an unnecessary discrimination which
Government will not be able to jus-
tfy. They cannot justify the Qupli-
cation of organisations, why there
should be State control in places dot-
ted all over the country when the:
primary necessity of this legislation
has vanished. It takes the time of the
House, of the Upper House; valuable
moments have been lost and a lot of
money has been lost by means of this
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piecemeal legislation because of this
piecemeal thinking and the Govern-
ment refusing to have a comprehen-
sive or overall picture when bringing
forward legislation regarding a parti-
‘cular matter,

Whale 1 support this Bill I wish to
mention that whenever Government
decides to bring before this House a
B1ll to amend a clause or a sub-clause,
they should take into consideration
the over-all aspect of the Bill, and the
defects pointed out will have to be
removed, and the Bills that have al-
ready become antiquated and out-
dated should be repealed, so that pre-
cious money which flows out of the
Exchequer may not be wasted, and
the time of the House might be saved
When the Government decides to
amend a Bill, let them decide whether
the Bill deserves to be repealed so
that they may not come before the
House with the same piece of legis-
lation for further amendments later
©n

‘The hon Minister, 1t has been pomnt-
ed, made a promise in 1952 that mn the
light of our experience the Bill would
be amended or repealed From 1947
onwards when the original purpose of
1he Bill had gone for ten years in
spite of complaints from the people
«©of these cantonment boards, the Gov-
«rnment has not been able to find the
reasons for the same How many
more vears will be required for the
Government to understand the difficul-
lies of the cantonment boards?

Ten years i1s a very long period n
the history of a nation Ten years a
very long period for a Government to
understand the simple question of the
necessity of repealing this Act There-
fore, without waiting for another ten
years to understand and digest the
necessity for repealing this legislation,
let the Government come forward
«with a Bill to repeal this legislation,
because comprehensive legislation is
not at all required in this respect We
have got similar and comprehensive
legaslation 1n all the States If that is
made applicable to all these canton-
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ment boards, the boards would: be
Quite satisfied, because that will serve
the purpose. Therefore, let the Can~
tonment Act of 1924 be repesled.

As far as the present amendment Ia
concerned, I welcome it because this
provision has been long overdue. In
all the municipalities the rent control
Act has been passed. In the canton-
ment areas which are as good as
municipalities all our Class IV or
Class III employees directly under
the Defence Ministry or connected
with the Defence Ministry who get a
pittance of house rent allowance—in
most cases they are not given—and
therefore the rent should be fixed so
that the accommodation problem
could be solved.

While welcoming this Bill I again
urge upon the hon. Deputy Defence
Minister to repeal the Act so that thas
blur gn the statute, this remnant of
the past army of occupation shall be
taken out of our statute-book, and all
these cantonment boards may be ab-
sorbed 1in the municipalities or corpo-
rations adjacent to them
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Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Bir, both the
Hon. member who preceded me have
made a plea for the introduction of a
comprehensive Bill on this  subject.
One of the Members said that this Bill
was a specimen of the piecemeal way
of thinking on the part of the Gov-
emment.

I believe, Sir, that a comprehensive
piece of legislation is needed so far .
as this matter concerned. But I do
not believe that this Bill is an instance
of piecemeal thinking. A problem
has now come into being and we have
to tackle it. I do not think the De-
fence Ministry will have the prophetic
or the astrological sense to find out
as to what are the problems which
will arise in the near future, and,
after having found that out, to devise
certain agencies for implementing
them. I think that the present mea-
sure is a measure which is called for
in the context of our life today and
I welcome it.

Sir, this is not an instance or re-
gimental thinking. Much has been
said about cantonments and it has al-
so been said that the cantonment ad-
ministration should be integrated
into the Municipal Committee admi-
nistration. I would be the last person
to deny civic rights being given to
those persons. I want that such
rights should be extended to as wide
a sphere as possible. But I would
like to point out the difference
between the municipal arees and the
cantonment areas. It is only the
ordinary citizens who dwell in the
municipal areas. Our people of the
armed forces are residing in the
cantonment area. If I may say so.
the cantonment area is having some
sort of a shifting population. Some-
times these men of the defence forces
shift from one place to another.
Therefore, to make a plea that the
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municipal laws in toto should be
made applicable to cantonment areas
will not hold water., We have to
take into account the difference here.
There are persons residing in the
cantonment areas who are liable to
transfer. The population there is not
always very large. 1 would say that
to plead that all such laws should be
extended to the cantonment areas is
not a right kind of argument.

In my constituency also there are
cantonment areas where there are
Class 111 and Class IV employees. So
far as these areas are concerned, 1
think, they are much better looked
after here compared to other places.
I don’t deny that there is room for
improvement. Of course, they should
be looked after more properly, more
adequately—I don't deny that. There
is always room for improvement. But
comparatively speaking, 1 would say
that these employees get better treat-
ment than some other persons. 8o,
this cry about the Class III and Class
IV employees by some hon. Members
in season and out of season in this
House has to be taken at its real
worth.

I would certainly like the Class III
and Class IV employees to get a bet-
ter deal in India; but to say that they
are at a disadvantage here is not the
whole truth.

The Cantonment Boards are a model
in respect of sanitation and other
things and we should see that the
standards of civic amenities in these
areas should not suffer in any case.
Betore these areas are absorbed into
municipal areas and before our hon.
Minister brings forward a Bill in that
regard, we should see that the stand-
ards of civic amenities there do not
suffer.

The hep. Minister said that this is a
non-controversial Bill. There 1s noth-
ing which is non-controversial
in this world, and, therefore,
I would request the hon. Minis-
ter not to make such statements
whenever he introduced any other
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measure. The hon. Minister may say
‘it is a non-controversial Bill: it will
take only § minutes’ etc. As I sald
earlier, there is nothing which is non-
controversial. And, if any Bill does
not provoke controversy on the floor
of the House, | would say that there
is something wrong with this House.
Therefore, the statement which some-
times Ministers make on the floor of
the House that certain measures are
non-controversial should not be laid
stress on. It is a controversial Bill
in that it tries to give us a very dim
picture of the shape of things to come.
We are to have shortly the Delhi Rent
Control Bill because there are some
persons who are trying to profiteer
so far as rents go and I think that this
Measure will enable the people not
to become a prey of those persons.

I do hope Sir, that the day will not
be far off when the cantonments will
be integrated into our municipal sys-
tem, 1 do not know what the condi-
tions of these areas were in the time
of the British. But the condition of
civic amenities as pervail today do
not give one the impression that the
old conditions are still prevailing.
There is social ife between the armed
forces and the civil population. and
I believe Sir that if India can show
anything to outsiders it is this, name-
ly how soon we have integrated the
defence forces of Indiz into the civil
life of India and how soon we have
been able to make the civil population
of India look upon the defence forces
of India as one of their own, not as
the members of an armv occupation
but as the armv of the people, for the
people and for the country. To sav
that the Cantonment Boards give us
the i1mpression of being the domicile
of those persons, members of an occu-
pation army is not correct. These
Cantonment Boards are undergoing
change and that is fast hapoening.
With these words 1 support the BilL
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Shri Muichand Dube (Farrukha-
bad): Mr. Deputy-Speaker, Sir, T
think the hon. Minister is aware of
the fact that a Private Member’s Bill
came up before the House and I think
it will be coming within the course of
the week. It is to amend the Can-
tonments Act in a manner so that it
may come on the lines of municipal
boards. I do not know exactly what
the position of the hon. Minister is
with regard to that Bill. But, what-
ever it may be I think it is time that
the Cantonment Board should also be
made responsible for what they do.

I am conscious of the fact that there
is a large body of army men who have
to be dealt with in a different manner.
In the present Cantonment Act also
there is a provision that when a Can-
tonment Board passes a resolution
which is detrimental to the interests
of the Army, the Officer Commanding
can probably veto it or write to the
higher authorities. Be that as it may,
it does seem to be necessary that there
should be something like trasnferred
subjects and reserved subjects in the
Cantonment also just as we had when
the first constitutional reforms were
made so that matters affecting the
Army could be specially reserved to
the Officer Commanding of that sta-
tion and with respect to other matters,
relating tg sanitation, cleanliness etc.
the Board can have the power. Any-
how that is a matter which can be
taken into consideration.

As my friend said, the old Canton-
ments Act was passed in 1924 and it
rhould be so amended as to bring it
in line with the present conditions pre-
vailing in the country.
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With regard to this particular Bill
my submission is that it should wait
till the other Bill is considered by the
House so that the new Boards that
may come into existense as a result of
that measure may have some voice in
the matter of the fixation of control
ete.

With these words I support the Bill.

Shri T. B. Vittal Rao (Khammam):
Mr. Deputy-Speasker, Sir, I welcome
this measure. What my hon. friends,
Shri Sharma and Shri Bhakt Darshan
have said is probably true of the Can-
tonment Boards which are very small
in area. I have been living in a can-
tonment for several years, that is, the
Secunderabad Cantonment, which 18
considered to be by far the biggest
cantonment among the cantonments 1n
India.

Here there are two sides. Some
areas are very well kept; the sanita-
tion is good; the roads are gopd and
street-lighting is also there. But in
the major portion of the areas there
are no street lights™or is there water-
supply.

Sir, even though this cantonment
population—the military personnel—
in Secunderabad is far far less than
the civilian population yet the whole
area comes under the Cantonment
Board. They cannot manage such a
huge area properly nor they are
willing to give it away to the Munici-
pal Corporation, Secunderabad. Sir,
on the one hand they cannot manage
these areas properly or develop these
areas properly or look after the
vacant lands but whenever even the
State Government wants a piece of
land for putting up a small workshop
they are not given. I remember, Sir,
when the Hyderabad Road Transport
Department wanted to have a small
shed for keeping the Hyderabad Road
Transport buses during the night they
could not give a plece of land for the
State Government. The same is true
even for the Central Government.
Sir, some years ago the Posts & Tele-
graphs Department wanted a plece of
land for building quarters for the
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staff of the Posts & Telegraphs even
that was not giveh. These are some
of the few difficulties which are faced
by the Secunderabad Cantonment
Board.

There is no use now asking the
Minister to put an end to all these
cantonments or bring them on a par
with Secounderabad Municipal Cor-
poration. I remember much was said
when some two years ago when there
was an amending bill. Even Mr.
Gadgil from the Congress benches
called these cantonments as vestiges
of British rule and added that they
should be put an end to. There is
no use. I cannot persuade the Minis-
ter to do away with it. What I urge
is measures that will do good to the
people, because especially in Secun-
derabad Cantonment you will find the
civilian population far more than the
military personnel. Therefore, there
is every nccessity to give benefit of
the laws prevailing in those states.

Not only that, I would say that
Secunderabad Cantonment should be
reduced in area because the Secun-
derabad Cantonment cannot manage
with the income that it has got or the
amount that is given to the Canton-
ment Board from the Central Gov-
ernment. Therefore, I would urge
strongly: keep the area such as you
want to the Cantonment Board and
surrender the rest of it to the Secun-
derabad Municipal Corporation
because of a lot of development work
—house construction etc.—the whole
Secunderabad Municipal Corporation
area is very congested due to Hydera-
bad city being made the capital of
such a big State like Andhra Pradesh.
Therefore, Sir, while welcoming this
Bill I would request the hon. Minister
to look into the special conditions
prevailing in the Secunderabed Can-
tonment and to have a portion of that
acceded to the Secunderabad Munici-
pal Corporation.

Sardar Majithia: Mr. Deputy-
Speaker, Sir, I should first of all
thank the Members for their whole-
hearted support for this particular
small piece of legislation which I have
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{Sardar Majithia)
brought forward. Although my word
“non-controversial” annoyed my
friend over there, to some extent the
very fact that all sections of the
House support this goes to show that
it is non-controversial.

Mr. Deputy-Speaker: Mr. Sharma
meant that though it may be non-
controversial it should not be said so.

Sardar Majithia: If it is what Mr.
Sharma says I may not refer that it
is nonh.controversial but the facts
prove it.

I should like to deal with the first
two suggestions made by my hon.
friend, Shri Bhakt Darshan. The first
was that the Cantonment Board
should be consulted before applying
this legislation to that particular can-
tonment. 1 have no hesitation in
accepting that suggestion of his.

The second suggestion that he made
was about the recommendations of
Estimates Committee. I should like
to tell this House through you, Sir,
that the recommendations which are
far-reaching are under the active
consideration of the Ministry, and I
am quite sure something will come
out of it from there soon.

As regards my friend in the oppo-~
gition, Shri Menon, he started off
with a lot of thunder which was ex-
pected.

Shri Tyagt (Dehra Dun): I hope
you are not referring to Xrishna
Menon.

Sardar Majithia: I was speaking of
my friend opposite. My Minister
happens to be on this side of the
House. He started off with a lot of
thunder but he gave his whole-
hearted support to the Bill because it
naturally safeguards the rights of the
poor tenants who inhabit most of
these places. .

Reference was made about the
assurance that I gave some four years
back. I should like to point out that
I stand by that assurance still. What
I mentjoned in that assurance was
that I should like to have some
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experience after giving certain re-
forms to the cantonments, and then
in the light of the experience gained
I shall bring forward a comprehensive
Bill. He himself said that ten years
in the life of a nation is a very long
time. I do not know whether that
holds good. 1 thought ten years was
a very short one but the very fact
that this piece of legislation
has been doing good work
and quite a few friends who have
lived in the cantonments have vouch-
safed the better amenities in the can-
tonment—it is true that they must
have had quite a lot of benefits
because, I remember, when the ques-
tion of accession came up there was
a lot of trouble from the people say-
ing that they do not want to get out
of the cantonment—that very fact
went to show that the people living
there were quite happy. A point was
made that the cantonments are
vestiges of the old occupation army.
Well, Sir, if people choose to live in
the pre-47 days I cannot help it. They
seem to be still labouring under the
old ideas. It only goes to show that
ther minds have not changed
although we have accepfed the Con-
stitution—we are independent and we
are working for the further develop-
ment of the country as a whole. But
their minds still continue in the same
old groove for the simple reason that
they have not been able to foment
any trouble in these cantonment
areas. They try to make a lot of
democracy. I do not know how much
they believe in it. But I would like
to bring it out that the cantonments
started of because the army went
there. All the other civilian popula-
tion came into that area as a sub-
sidiary to the population of the army
for developing their business and
industry. It was the main cause, as
1 said, for the Army being there
Now, they want that the Army should
have absolutely no control over that,
although they may continue to live
there. Well, that is a strange sort of
democracy to me,~that the very
person who is vitally affected by the
particular legislation should not be
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consulted at all, and they cannot be
consulted for the simple reason that
they keep on moving from one can-
tonment to another. You have to
give them certain safeguards, and
therefore we have got the system of
nominating the officers who represent
them,

I should like to mention here one
thing. Mention was made about the
assurance given by my Minister about
introducing parity in the canton.
ments. I should like to say that it
would be soon implemented. Instruc-
tions have been issued and that parity
has been made. Now, there is egual
representation between the civilians
and the military personnel there.

Thus, as I said, although the pri-
mary interest was of the military, we
have given them equal representation.
But I do not stop at that. All these
cantonment areas are subject to the
control of this House and no one will
controvert this point, not even Shri
D. C. Sharma, that this is a fully
representative House of the people of
India. If the people of India look
after these cantonments, 1 think they
enjoy the maximum amount of
democracy that you can possibly cope
with.

I should, in the end, once again like
to thank all the Members of the House
for their very kindly giving their
wholehearted support for this piece
of legislation. I commend the Bill for
the acceptance of the House.

Mr. Deputy-Speaker: 1 shall put
the question to the vote of the House.

The question {s:

“That the Bill to provide for
the extension to cantonments of
laws relating to the control of
rent and regulation of house
accommodation, as passed by
Rajva Sabha, be taken into con-
sideration”.

The motion was adopted.
Clauses 2—4

Mr. Deputy-Speaker: There are no
amendments to any of the clauses

2 DECEMBER 1057

(Extension of Rent 3182
Control Laws) Bill

The question is:

“That clauses 2, 3 and 4 stand
part of the Bill”.

The motion was adopted.

Clauses 2, 3 and 4 were added to the
Bill.

iClau.se 1, the Enacting Fov"mula and
the Title were added to the Bill.

Sardar Majithia: I beg to move:
“That the Bill be passed”.

Mr. Deputy-Speaker: The question
18:

“That the Bill be passed”.
The motion was adopted.

MOTION RE: FOOD SITUATION

The Minister of Food and Agricul-
ture (Shri A. P. Jain): I beg to move:

“That the food situation in the
country be taken into considera-
tion”.

Sir, 1 want to avail mysel? of this
opportunity of offering thanks to Shri
Asoka Mehta and his colleagues on
the Foodgrains Enquiry Committee
for the splendid job that they have
done. An hon. Member of the Com-
mittee, Shri Tyabji, is no more with
us, and I believe I am expressing the
feelings of the House in offering sym-
pathy to his survivors., This Com.
mittee has submitted its report in a
record time. It has gone all over the
country, collected evidence from all
the various interests concerned and
I must say that it has made a very
comprehensive survey.

No discussion of the food situation
in the country today can be consider-
ed to be realistic without a reference
to the various recommendations made
by the Asoka Mehta Committee. 8o
far a8 my Ministry is concerned, we
are carefully examining the recom.
mendations made in that report with
the consideration that it deserves. We
have not come to any fimal conclusion.





